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Be C.Sarma, A.M,

This applicatien has been filed hy the applicant being
aggrleved by the 1nst1tut1an af the Dzsciplinary Preceeding by the
respondents and alss the erder passed by the General Manager conveying

the Government's displeasure in the matter. Ue have heard the subml- ’

)

8. ssmn of Mr.Roychowdhury, 1d., counssl fer the appllc:ant and Mr, Arora,
| ld. counsel for the respondents., Houever, Nr.ﬂrora-submitted that

he does not have any detailed instruction in the matter. We have alse
| - - !
perused the recerds.

y

2, It appears to us that the applicant had earlier filed O&A . *

799 ef 95 yhich was disposed ef By an order dated 4.1.96 yhereby the
application yas dismissed In that petition the applicant praysd fer
'grant of retiral benaflts But it was held that the retlral benefits
;i were not biven to him hecause a D1501plinary Procesding yas pendinag
fﬁﬂagaanst him yhich was under challenge, Noy thls Prmceeding has bkeen | 4
;ﬁchallenged. But Mr.Roychnudhury submitted that in the matter of ppg.

ceeding he dess not hagus aﬂy grleVance nem his only grievance is nen-

payment of retiral kernafits since he has retxred on 28,2.94,
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3, We thus find that se far as the grievance raiged

in the petition is concerned Disciplinary Preceeding has bot

to be clesed. Ney whed the Proceeding is over the reSpandbnts

shall disburse the retiral benefits te the applicants Qithﬂut

any further delay. Accordingly ue order that_on‘the bgsis'ef

| i |
the order passed by the respendents en 17,4,97 all ret
benefits be disbursed to him within a period of 3 months ﬁrmm

the date of communicgtion of this order,

4, Mr.Reychowdhury submitted that in this case the
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conclusien of the Disciplinary Proceeding yas| delayed at Ehe
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instance of the respendents and,therefere, the applicant i% to

receive penal interest on the amount of retiral beneFtts.’Ue

have considered the submission of Mr.Roychoudhury but ys thd

that there was a Wraceeding pending against the appllcant mhlch

was -1h1t1at % in 1994 gnd in 1997 it game to be cloged, u%en

a Disciplinary Proceeding lies pending agalnst any paersan there

is ne provision te disburse gall retlral benefits to him. Therefcra

we are of the considered viey that the applicant is not entltlad

to receive any interest on the amount of retiral beneflts.:ue

make it clear that if there is any delay on the part of the

respondents in disbursing all retiral benefits to the applicant

within 3 months 6f the date of communication of this erder,the
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‘respondents shall pay interest at the rate of 10% per annum from _i.

the date immediately fellowing the expiry of the said 3 mnnths. *’

No order as te costs is passed. The application is,thereForp,

dispaesed of.
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